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(Ql y . ?M’L‘h" and MreR,.C.Rath,Ld.Standing Counsel for the Railiey,
% — Nine applicants have filed M,A,297/85 sceking
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the applicant and Mr,R,C.Rath,ld.Standing Counsel
for the Rallways; on whom a cepy of this 0O.A, has
already be=en served,

In course of hearing Mr.Rputray has filed a
Memo dtdeB.5.85,after serving a copy thercef on

Mr.R,C.Rath,Ld.Standing Counsel for the ‘Railways}

stating therein that the Respondents have alre:dy

granted required relief to the applicants (in view
Qf the ordervdtd£13$1.95 of this Tribunal rendered
in o.A;Na.svs/es)ana have antedatsd their reculari-
sation to 1,4.1%984/1,4,1938 and in the said p;emise
Mr.N.R.Routréy,Ld.ﬁounsel fer the applicant seecks
permissien teo withdraw this case as the same has
already beceme infructuous.

In the aforesaid premises, this 0.,A, stands
witbdrawn.

Send cepies of this order alomg with O.A. te the
Respondents and free copies of thlis erder be handed
ovar te the Ld.Counsel appearing fer both the

parties,




